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SHRI SAUGATA ROY: Un a point
of order, Sir. You were kind enough to
permit me to speak on this subject under
R~e 377 to raise a matter other than a
point of order. But my main point was
with regard to Rule 222 wherein I
raised a question involving a breach of
privilege against the Finance inister
Shri H. M. Patel. You informed the Hous.~
that you have written to Mr. Patel since
he.i~ a member of the House asking his
~pmlOn on my privilege motion. I would
like to know from you by what date we will
have an answer from the government
because in the meantime banking recruit-
ment has come to a standstill all over
India. Corruption and malpractices in
recruitment are continuing while tI e
government is dilly-dallying.

I also want to know the legal status of
the Banking Service Commission at the
present moment, whether the governm ent
has a right to keep the office of the com-
mission locked and whether it has a right
to sack the Chairman of the Comrnissi on
and the ,,\0 employees belonging to it.
These are all legal and constititional acfions
which demand urgent attention to be
given to it·

MR. SPEAKER: We are on one
point and you are going to another point.
Rule 222 motions are separately dealt with.
Now you are on ?o77. There is nothing
more than that. There is one other person
under Rule 377. At the appropriate time
Rule 222 motions will be considered.

SI;IRI SAMAR GUHA (Contai): On
a point of order. Last year in the course of
the debate on the Finance Bill I raised
this point on the floor of the House that
~ proper inqu.iry. should be made regard-
mg the functioning of the financial ins-
titutions, particularlv, the nationalised
banks. '

MR. SPEAKER: ''''hich is the I ule
that is broken ?

SHRI SAMAR GUHA: 1 am finishinc.
The hon. Minister made a commitme~t
on the floor of the House and one year
has since passed and we have not heard
anything about it.

MR. SPEAKER: A point of order-
arises only when there is a breach of a rule.
Everything is not a point of order.

SHRI KAI\TWAR LAL GUPTA (Delhi
Sarlar) : I want to make a submission ....

MR. SPEAKER: If you want to make
any submission, we have now published
in the bulletin the procedure. You give
me a notice of your submission and if I
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consider it important and urgent, I
will permit you i Inurruptionsv My
difficulty is Untermptionsv

I am on my legs please. I have been
seeking your co-operation to see that an
orderly debate is there. I have allowed
five 377 statements. I have even further
said, if certain urgent things happen; you
bring them to my notice. I will consider
it. If I agree with you that it is urgent,
I will allow you.

LIntermptions )

Why do you not allow me ? Everything
that comes to m-y notice, I give my im-
mediate attention. If I think it is urgent,
I allow it, otherwise not.

I am seeking the co-operation, particu-
larly of the senior members. It is not
the new members who are giving
encouragemen t to all this. It is you
(senior members) who are coming in the
way. You must co-operate with me. My
anxiety is not for anything else. My
anxiety is to have an orderly House. Vve
can debate in a parliamentary way and
discuss matters. If you have any important
matter bring it to me, I shall discuss with
you. T will try to satisfy you. If I am
satisfied, I will give you opportunity.

SHRI VASANT SATHE (Akola):
Please allow me. I want to co-operate
with you.

I have for the last three days given you
notice regarding medical college students.
Calling Attention Notices also have been
given. Yesterday when I pointed it out to
you, I requested you to allow me at least
to-day. You said '1 will consider to-morrow'.
(Interrujltio'!s)

MR. SPEAKER: Mr. Sathe, so that
maximum members may be given oppor-
tunity under 377, as a working rule I am
not allowing more than one 377 state-
ment to an individual member per week.

SHRI VASA T SATHE: It is not a
question of individual.

MR. SPEAKER: Every individual
thinks his point is very important.

SHRI VASANT SATHE: Importance
should be considered,

MR. SPEAKER: Every individual
thinks his point is very important. I am
not saying that your point is not imp?rtan~.
Everyone thinks his point of VICW IS
important. I am allowing 5 per day and
if I allow one for a particular member,
in a week 2.1 members get an opportunity.

SHRI VASAl~T SATHE: What about
the subject? How are •... t Interruptionsi

P..iT ~ ~~H ~~l~T (~f&lur
~T) : ~~ ~R1:f, ~r~n: tl'lf!f

~ ~lIT<f~r f~<IT 'T1:fTcrT f~(>~T it
~T 'f~T<: ~ W ~A'-
~T ~ I f~T ~ mlT ~frn:~ it
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~ ~ ~;-<: fm<fR<: ID~ ~ 'fi~ ~ fct;-
~t{' lIT~ 'fiT cl ~~'fi<: 'JfRT ~~ 'fi~ Il

SHRI JYOTIRMOY ROSU: I want to'
bring the matter to your notice which I
consider to be of extremely urgent impor-
tance. Mr. Malhotra iust now mentioned
that medical college students and internees
are on a hunger strike. If Delhi hospitals,
lio on strike here will be utter chaos an d
mismanagement. We do not want to add
to the problems. We have enough already
and the Government must intervene-
effectively to put an end to this dispute.
The demands are very legitimate.

The second thing is about Tobacco
growers. This year there is a crash in,
price. (Interl1lpliolls) I only want to make-
one submission that tobacco has.Leen sold
at 25% of last year's price. The cigarette
price should also come down.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I would like to make a sub-,
mission that we have given again and again
notice of a Resolution to go into this ques-
tion of banking institutions. It is an
urgent matter. This may kindly be allowed.

(v) DEMAND FOR RUNNING EXPRESS TRAIN
FROM Dl1RG TO BANARAS

P..iT ~;:r #urr (~): ~vr&l +r~T~,
3;fTl1if'1:~~~~T'fi +r~Gf~ 5TH 11<:~
'fiT v::iH m'fiftl'Ci 'fi<:if 'fiT wrm:: f~
\j~ f~ tr' ml1'fiT m~n::T ~ I

~ ~ q;=rHt{' ~Cft{'~~ ~<f 'ifmif 'fiT
+rt'f 'fiT~<: fGf'fCf8- 4- 78 ~ ~ 'fir
+r~H ~mlf'f'fi ~T f~m{ if m~l~
~ <:~T~ I ~~ qc<:T ~ fq;;:rr~ ~T.lt.
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(2) Eighty-first Report on Paragraphs
9 and I I of the Report of the Com-
ptroller and Auditor General of India
for the year 1975-76 Union Govern-
ment (Defence Services) relatirg to-
Ministry of Defence.
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12' 29 hrs.

COMMITTEE ON PUBLIC
UNDERTAKU'i:GS

TENTH REPORT AND MINUTES

SHRI jYOTIRMOY BOSU (Diamonds
Harbour): Sir, I beg to present -the'
following Report and Minutes of the"
Committee on Public Undertakings;-

(I) Tenth Report on Unusually High.
Expenditure by Public Undertakings-
for their Head Offices.

(2) Minutes of the sitting of the Com-
mittee relating to the above Reportv-

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND

SCHEDULED TRIBES

TWENTY-FIRSTAND TWENTY-THIRD
REPORTS

SHRI SURAj BHAN (Ambala): Sir,',
I beg to present the following Repoets .
(English and Hindi versions) the Com--
mittee on the Welfare of Scheduled Castes.
and Scheduled Tribes;-

(I) Twenty-first Report on the Ministry
of Railways (Railway Board)-Re--
servations for, and employment of,.
Scheduled Castes and Scheduled.
Tribes in Northern Railway and
award of petty contracts to Scheduled;
Casts and Scheduled Tribes in Nor-·
thern Railway.

(s) Twenty-third Report on the Ministry'
of Finance, Department of Revenue-
(Indirect Taxes Division)-Reserva-
tionsfor, and employment of, Sche-·
duled Castes and Scheduled Tribes
in the Centra! Board of Excise and
Customs and its field fcrmmarionsc.

MR. SPEAKER; Please conclude.
You are going out of the statement now.

---
I~·lta hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONUNDEREsSENTIALCOMMO-
DITIESACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA); Sir, I beg to
lay on the Table a copy of Notification
No. S.O. 257(E) (Hindi and English
versions) published in Gazette of India
dated the roth April, 1978, under sub-
seosion (6) of section 3 of the Essential
Commodities Act, 1955. [Placed i,l Library.
See No. LT-2188/78].

NOT[F[CATIONUNDER COMPANIES
ACT, [956.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NAR-
SINGH YADAV) ; Sir, I beg to lay on
the Table a copy of -Notification No.
G.S.R. 477 (Hindi and English versions)
published in Gazette of India dated the
15th April, [978, under sub-section (3) of
section 6:37 of the Companies Act, 1956.
[Placed in library. See No. LT--2[89/

78]·

NOTIFICATIONUNDERCUSTOMS
ACT, [962.

THE MINISTER OF STATE IN THE
Ml1~ISTRY OF FINANCE (SHRI ZUL-
IIIQUARULLAH); Sir, I beg to lay on
tae Table a copy of Notification No. 90-
Customs (Hindi and English versions)
published in Gazette of India dated the
27th April, [978 under section 159 of the
Customs Act, 1962 together with an ex-
planatory memorandum. [Placed in libraty.
See No. L T -2 I89A/78] .

1~'Il8!hrs.

PUBLIC ACCOUNTS COMMITTEE

SBVENTY-EIGHTH& EIGHTY-FIRSTREPORn

SHRI C. M. STEPHEN (Idukki): Sir,
I beg to present the following Repor.ts of
the Public Accounts Committee:

(I) Seventy-eighth Report 011 Paragraph
49 of the Report of the Comptroller'
and Auditor General of India for the
year 1975-76 Union Governmet
(Civil Revenue Receipts, Voleme 11_
Direct Taxes relating to Working of
Salary Circles,


